REVISED FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

M/S BAREILLY HIGHWAYS PROJECT LIMITED OPERATING IN BUSINESS OF

BUILDING OF COMPLETE CONSTRUCTIONS IN NEW ASHOK NAGAR, NEW DELHI

(Under sub-regulation (4A) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN | M/s Bareilly Highways Project Limited
& CIN/ LLP No. PAN - AAECB1225B
CIN — U45204DL2010PLC203042

2. Address of the registered office B-292, Chandra Kanta Complex, Shop No. 2 & 3,
Near Metro Pillar No. 161, New Ashok Nagar, New
DELHI, Delhi, India - 110096.

3. URL of website Not Available

4 Details of place where majority of fixed assets | Audited Balance Sheet for FY 2024-25 reflects

are located Property Plant & Equipment valued at Rs.17.67
Lakhs & Intangible assets under developments
amounting to Rs. 4,07,681.17 Lakhs.
5. Installed capacity of main products/ services It was a terminated road project of Bareilly-Sitapur
section of NH-24 from Km 262.000 to Km 413.200
in the State of Uttar Pradesh.
6. Quantity and value of main products/ services | NA
sold in last financial year

7. Number of employees/ workmen Not Available

8. Further details including last available Balance Sheet for FY 2023-24
financial statements (with schedules) of two Balance Sheet for FY 2024-25
years, lists of creditors are available at URL: www.stalwartipe.com,

9. Eligibility for resolution applicants under Details can be downloaded from

section 25(2)(h) of the Code is available at www.stalwartipe.com
URL:

10. Last date for receipt of expression of interest 20™ April, 2026 (Monday)

11. Date of issue of provisional list of prospective | 30" April, 2026 (Thursday)

resolution applicants

12. Last date for submission of objections to 05" May, 2026 (Tuesday)*

provisional list

13. Date of issue of final list of prospective 11* May, 2026 (Monday)*

resolution applicants

14. Date of issue of information memorandum, 12t May, 2026 (Tuesday)*

evaluation matrix and request for resolution
plans to prospective resolution applicants
15. Last date for submission of resolution plans 12t June, 2026 (Friday)*
Through email as well as through Hard copies to be
submitted at:
STALWART RESOLUTION PROFESSIONAL LLP,
SD-73, Pitampura, Delhi — 110034.
16. Process email id to submit Expression of cirp.bhpl@gmail.com
Interest

*The CIRP period is concluding on 30th April, 2026. However, CoC has already appreve

90 days which is pending for approval at NCLT.

Reg. No.: IBBI/IPA=D03

0

\ /\, g
CMA Sandeep Goel

esolution Professional
P-N00073/2017-2018/10583

1P-ND00O73/
2017-18/

AFA No.: AA3/10583/01/300626/301302 valid upto 30.06.2026

Regd. Address: SD-73, Pitampura, Delhi -110034

For M/s Bareilly Highways Project Limited (Under CIRP)

Date: 03-04-2026
Place: New Delhi

Revised Form G of M/s Bareilly Highways Project Limited
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FORM NO. INC-26
[Pursuant to rule 30 of the Companies (Incorporation) Rules, 2014]

In the matter of sub-section (4) of Section 13 of the Companies Act, 2013 and
clause (a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
In the matter of Playhouse Knowledge Park Private Limited, having its
registered office at 5713, Mulberry Avenue, DLF City 4 Chakkarpur, Farrukh
Nagar , Gurgaon Haryana - 122002.

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under Section 13 of the Companies Act,
2013, seeking confirmation of alteration of the Memorandum of Association of
the Company in terms of the Special Resolution passed at the Extraordinary
General Meeting held on March 06 2026, to enable the company to change its
Registered Office at 5713, Mulberry Avenue, DLF City 4 Chakkarpur, Farrukh
Nagar, Gurgaon Haryana - 122002 from State of Haryana to UGF-1 Indra
Prakash, Bharakhamba Road, Connaught Place, Central Delhi, New Delhi, Delhi,

India, 110001 State of NCT of Delhi.

Any person whose interest is likely to be affected by the proposed change of the
Registered Office of the Company may deliver objections either on the MCA-
21 portal (www.mca.gov.in) by filing investor complaint form or cause to be
delivered / send by registered post along with an affidavit stating the nature
of his/her interest and grounds of opposition to the Regional Director at the
address Regional Director (Northern Region), Ministry of Corporate Affairs, CGO
Complex, Lodhi Road, New Delhi - 110003, within fourteen days of the date of
publication of this notice, with a copy to the Applicant Company at its Registered

Office at the address mentioned above.
For and on behalf of the Applicant
PLAYHOUSE KNOWLEDGE PARK PRIVATE LIMITED
Shray Verma
Director
Din: 05318258

Date: March 06 2026
Place: Gurgaon, Haryana

RULE-8(1
POSSESS]
NOTICE

|SITAARA HOUSING FINANCE LTD
. |  {Fermerly known as Sewa Grih Rin Lid)
S =10= 1| Registered office: 15t Floor, 216/C-12, Old N
PRSI | Mo. C-12, Plot Mo. 13-B, Guru Nanak Pura, [LRIRIREIEEEED
| Laxmi Magar,Delhi - 110092- Delhi - India Property)
Wheseas, The underzigned being the Awthorized officer of the Sitears Howsing Finance Ltd
undes the Sacuritization and Receastruciion of Fmancial Assets and Enforcement of Securily
Inferest Act 2002 and in exencisa of powers confermed under section 1302}, issued a Demantd
Motice calling upon the Bormawers/ Co-borrowerGuasantar 1o repay the amounl menticned in
tha notica and further intesest within &0 days from the dete of receipt of the zaid notice. Tha
Barrowers/Co-bomawer/ Guaramtor having faded fo repay the amount, natica iz hereby given 1o
the Borepwers Co-borrowes) Guaranior and the public in general that the undersigned has iaken
possessiod of the property described herein below inexencigse of powess conferred on hem /
her under Section 13 (4} of the said Act read with Rule 8{1) of the said Rules. The borrawer in
particular and the pulilic in general is hereby cautionad not fo deal with the property amd any
dealings with the property will be subjact to the charge of the Sitaara Housing Finance Ltd for
beltow mentioned Outzianding amaant plus nferest and incidental expenses, casts thereon
The borrower's attention is invited 1o provisions of sub-section (8) of section 13 of the Act, in
respect al ime available, to redeem the secred assels.

Bemsand Nolice
Sr.| Loanm Account Mumber, Mame of the Borrewer | | Outstandin, Amount Dale
Mo Co-borrower) Guarantor (Rs.} Symibsodic
Possession Date
1 | Lean Account Mo.: HLP1 00009050 7259207 58/
1. Smt. Roshni Kumari Djo Shei Karan Singh (Rupees Two Lakh | 26-12-2025
| {Borrower), Fifty Nina Thousand
| 2. Shri Beerpal 500 Shri Panna (Co-Bormower) Two Hundred Seven
3. Shri Ashwani Gautam 5/o Shri Mahesh and Paise Fifty Eight | 31-09.2026
Gautam (Guarantor) only)

Details Of Safe Aseets (Immavable Property): Plot Mo, 83, Khasra Ha, 25 Liiam Magar, Mouza
Guheta Das Bissa, Tehsil Chhata, District Mathara, Uttar Pradesh Boundaries; East - Plot Ha. 72,
West = 18 Fael Boad, Nerth = Plot Mo, 35 Souwth = Plot Mo, 84, Arsa admeasuring 83,61 Sq. Mirs

Place ; Uttar Pradesh, Authorised Officer, Sitaara Housing Finance Lid,
Date ; 02.04.2026 [Formerly known as Sewa Grih Rin Ltd)

REVISED FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S BAREILLY HIGHWAYS PROJECT LIMITED
Operating In Business Of Bullding Of Camplate Constructions
In Mew Ashak Nagar, Mew Daelhi
{Under sub-requlation (44) of requelation 36A of the Insalvency and Bankruptcy Board
of India {Insokvency Resaluwlian Process for Corperaie Persons) Regulaiions, 2016)

RELEVANT PARTICULARS

/s Bareilly Highways Project Limiled

PAN — AAECE1225E

CIN - LM52040L2 010 PLCZ 03042

B-292, Charsdra Banta Gampsex, Shop No. 2 & 3,

Fear Matra Pillar Mo, 167, New Ashok Nagar,

e DELH, Dialhi, India - 110046,

Mal Availabis

auditel Balance sbeel lor FY 2024-235 refiegls

Prapariy Plant & Equipmani vatued al R 17.67

Lakhe & Intangible ascels under devalopmants

amouniing ta Rz, 4,07 681,17 Lakhs,

It was-a tarminased road projact ol Barailly-

Sitapur section of MH-24 from Km 262,004 1o

A |Km415.200 e Siate of Uitar Pradesh,

+ | Guartity are wakie af main prodiscis/ Fsy

services soid in last financial year

. |Mumbar pd employpans’ warkmen

8. |Furthar details including last awailabla

financial staterments {with schedules) of

ey years, lists of creditors are available
& UL

fame ol the corporale debibor aleag with
PAN & CIN LLF Mo

- | Address of B registened olice

. |URL of wabsin
o | Dtz of piadi whird majority of Feosd
assabs anm |ocabed

. | Installed capacity af main progduects!
SETVICES

Nal Availabis
Balance Shest for PY 2023-24
Balance Sheet for FY 2024-25
ward) stalwartipe, com

3 Batails can be dowrdoadad from
gection 2502 M) of the Code is available  |waswstalwartpe com

al L

Last daie for receipt of expression of

Inerest

1| Dt of Issue af provissana list af

prospectse resolalion apphcants

* | Last date for submission of abjectons to

praisicnal lisk

3 | Deate of issue of final list of prospective

resaluthan apphicans

[ale of issue of infarmatan

memaramdum, evauation matrix and

request far resolitan plans to prospechive

resaiutian applicanis

Last dae for submassion of esoliuion

plans

207" April, 2026 (Manday)

E0° Apeil, 2026 (Thursday)

05 May, 2026 (Tuesday)

117 May, 2026 (Monday)®

13 May, 2026 (Tupsday]®

12" June, 2026 (Friday)®

Through ermad a5 well as theough Hard copies (o
bt subrmibied at

STALWART RESOLUTION PROFESSEINAL LLP,
_|80-74, Piampura, Defhi ~ 110034

16, Procass email id to submit Exprassicn of  |cirpbhplégmail com

Irterast

*The CIRF pericd iz cancluding on 30th Apeil, 2026 however, CoC has alresdy anproved the exlenszion al
CIRP by B0 s which is pending lor appndval 51 RCLT

GMA Sandesp Goal

Reasoluiion Professional

Reg. Ne.: IBRLIPA-0031P-NOI07 3 2017-2018/ 10583

AFA Ko.: AR 10583,01,300626/301 302 vabid wpto 30.06. 2026

Dae: 03-04-2026 Regd. Address: SD-T3, Pitamgura, Dedhi -1 700534

RNFI SERVICES LIMITED

. rejll?..ay CIN: L66190DL2015PLC2 86350
Address: UiG-5, Refipay House, Plot No, 42

DLF Industrial Area, Kirti Magar, West Delhi, Bew Delhi, 110015
E-mail : ca@rnfiseryices. com Website: www rfisernices.com

MOTICE OF EXTRA-ORDINARY GENERAL MEETING OF

RMFI SERVICES LIMITED

Motice is hereby given that the Extra-Ordinary General Meeting (the EGM [ the
mieeting’] of the Members of /5. RNFl Services Limited {"the Company”™) will be held
on Monday, April 27, 2026 at 11:00 A.M. (I5T) through Video Conference ("VC") / Other
Audio-Visual Means ("0AYM™) to transact the business set forth in the Notice of EGM
dated Saturday, 28 March, 2026
Pursuant 1o General Circular No. 03/ 2025 dated September 22, 2025 read with ather
relevant circulars isswed by the Ministry of Corporate Affairs ["MCA Circulars”™) and
SEBI circular no. SEBI/HD/ CFD/CFD-PoD2/P/CIR/2024/133 dated October 3, 2024
read with other relevant circulars issued on the subject (“SEBI Circulars”), companies
are permitied 1o hold EGMs through VE/OAVM. Accordingly, the EGM of the Company
will be conducted through YC/OAVM in compliance with aforesaid circulars, the
Comgpanies Act, 2013, and the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015.
The Melice of EGM has been sent on April 02, 2026, through electronic mode 1o all
members whose email addresses are registered with the Company/ Depository
Participants. Molice |5 also available on the websites of the Company at
www mfiservices.com and the NSE Limited at www, pseindia.com,
In case the members holding shares in DEMAT form have not registered their email
address, they are requested to register their e-mail address/ electronic bank mandate
with their respective Deposifory Participants
Members whose emaill address are nol updated with the Company/Registrar and Share
Transfer Agent/Depository Participants can avail 5oft copy of the EGM Motice by raising
& request 1o the Company by email 3t ce@infiservices. com
Members can -attend and participate in the EGM throwgh VC/OAVM facility. The
instructions for joining the EGM would be provided in the Hotice of EGM. Members
attending the meeting through VC/OAVM shall be counted for the purpose of reckoning
the quarum under Section 103 of the Companlas Act, 2073,
The Company is also providing remofe e-voting facllity (“remote e-woling”) to all its
members o casi thair votes on the resobution sef out in the Notice of EGM. Also, the
Company shafl be providing the facility for voting through evoting system during the
EGM. The detailed procedure of remote ewvotingle-vating during the EGM is mentioned
in the Motice of EGM
In terms of the provisions of section 108 of the Companies Act, 2013 read with Rule
20 of the Companies (Maragement and Administration) Rules, 2014 {as amended),
Reguiation 44 of SEEI {Listing Obligations & Dischosure Requirements) Regulations 2015
(as amended) and aforesald circulars, the Company i3 pleased (o offer itz members the
facility of “remote e-voting” provided by National Securities Depository Limited {NSDL)
to exercise thedr right to wote on the buziness as set forth in the Motice of the EGM., The
facility of casting voles by & member using remote e-voting systemn as well as venue
voting on the date of the EGM, on the resolution set forth in the Motice, will be provided
by MEDL. All the members are informed that:
I. the Speclal Business as set oul in the Notice of the EGM will be transacted through
voling by electronic means;
. ihe remote awvoling shall commencs on Friday, April 24, 2026, a8 0900 AM. (IST),
[l the remote e-voling shall end on Sunday, April 26, 2026 at 05:00 PM. {I5T);

IV, the cut-off date for determining the eligibility to wote by electronic meang or at the
EGM Is Wednesday, April 22, 2026,

V. Incaseof Individual Shareholders holding securites in demat mode who acquires
shares of the Company and becomes & member of the Company after sending of
the Maotice and holding shares as on the cut-off date may follow steps menticned
in the Notice of the EGM under “Access 1o MSDL e-Voting systiem”;

¥l.  Members who have not voted through Remote E-voling Tacility will be permitied 1o
vote through e-voting during the EGM;

Wil. The members who have already cast their wote through remole e-voting may
attend the EGM through VCA0AVM but shall not be entitled tocast their vote during
The EGM,;

Vill. All persons whose names are recorded in the Register of Members or in the
Repister of Beneficial Owners maintained by RTA and nofice from the Depositories
a5 on the cut-off date namely Wednesday, &pril 22, 2026, only shall be entitled to
vote at the EGM by availing the facility of remote e<voling or by voting at the EGM
Members can casl their vote through remote e-voting or through e-voting during
the EGM in the manner and by following the instructions as mentioned in the Motes
saction of the Motice dated March 28, 2026 convening the EGM;

I¥. In case of any queries, you may refer the Frequently Asked Questions (FAQs)
for 'Shareholders and evoling user manual for Shareholders avallable at
the download secfion of www evoling.nsdl.com or gall on toll free no.; 0232-
483ET000/022-24997000 or send a request to Ms. Pallavi Mhatre, Senior
Manager at evoting@nsdl coin. Members may aglso write o the Company
Secretary at capmfiservices. com of at the Registered Office address

Members are advised to register/update their e-miail address with their DPs for receiving

all communications, including Annual Report, Motices ete, by e-mail from the company

in future.

By Order of the Board Of Directors

Ranveer Khyaliya

[Date: 0Z.04. 2026 Chairman & Managing Director
Place: Mew Delhi DN 07290203

Adhbhut Infrastructure Limited
CINNo.: L51503HR1985PLC121303
Registered Office: Begampur Khatola, Khandsa, Near Krishna Maruti, Basai Road,
Gurgaon, Arjun Nagar, Haryana, India, 122001
Website: https://www.adhbhutinfra.in/; E-mail: adhbhut.ind @ rediffmail.com

NOTICETO SHAREHOLDERS

SPECIAL WINDOW FORTRANSFER AND DEMATERIALISATION
OF PHYSICAL SECURITIES

Pursuantto SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026, dated January
30, 2026, a special window has been opened for lodgment of transfer and dematerialisation
{“demat”) request of physical securities which were sold/purchased prior to April 01,
2019. The Special Window has been opened for a period of 1 (one) year from February 05,
2026 to February 04,2027 and will be applicable in following cases:

1. Where original share transfer request(s) are not lodged prior to April 1,2019, and the
shareholder is holding original share certificate;

2. Where original share transfer request(s) were lodged prior to April 01,2019, and those
were rejected/returned/not attended due to deficiency in the documents/process/or
otherwise. The securities so transferred shall be mandatorily credited to the transferee
only in demat mode and shall be under lock-in for a period of one year from the date of
registration of transfer. Such securities shall not be transferred/ lien-marked/ pledged
during the said lock-in period. Eligible shareholders who wish to avail this opportunity,
may submit the transfer request along with requisite documents to the Company's
Registrar and Transfer Agent i.e. Beetal Financial & Computer Services Pvt. Ltd
“office address is Beetel House, 3rd Floor, 99 Madangir, Behind Local Shopping
Centre, New Delhi, 110062" E-mail: beetal @ beetalfinancial.com or may send an
email to adhbhut.ind @ rediffmail.com. A Copy of the Circular is also available on the
website on the company https://www.adhbhutinfra.in/.

For Adhbhut Infrastructure Limited

Anubhav Dham
Date: 02.04.2026 Director
Place: Gurugram DIN:02656812

Newtime Infrastructure Limited
CIN No.: L24239HR1984PLC040797
Registered Office: Begampur Khatola, Khandsa, Near Krishna Maruti, Gurgaon,
Basai Road, Gurugram, Haryana, 122001
Website: www.newtimeinfra.in; E-mail: newtimeinfra2010 @ gmail.com

NOTICETO SHAREHOLDERS

SPECIAL WINDOW FORTRANSFER AND DEMATERIALISATION
OF PHYSICAL SECURITIES

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026, dated January
30, 2026, a special window has been opened for lodgment of transfer and dematerialisation
{“demat”) request of physical securities which were sold/purchased prior to April 01,
2019. The Special Window has been opened for a period of 1 (one) year from February 05,
2026 to February 04,2027 and will be applicable in following cases:

1. Where original share transfer request(s) are not lodged prior to April 1,2019, and the
shareholder is holding original share certificate;

2. Where original share transfer request(s) were lodged prior to April 01, 2019, and those
were rejected/returned/not attended due to deficiency in the documents/process/or
otherwise. The securities sa transferred shall be mandatorily credited to the transferee
only in demat mode and shall be under lock-in for a period of one year from the date of
registration of transfer. Such securities shall not be transferred / lien-marked/ pledged
during the said lock-in period. Eligible shareholders who wish to avail this opportunity,
may submit the transfer request along with requisite documents to the Company's
Registrar and Transfer Agent i.e. Beetal Financial & Computer Services Private
Limited, “office address is Beetal House, 3rd Floor, 99, Madangir, B/[HL S C, New
Delhi,110062", E-mail: beetal @beetalfinancial.com or may send an email to
newtimeinfra2010@gmail.com. A Copy of the Circular is also available on the website
on the company www.newtimeinfra.in.

For Newtime Infrastructure Limited

Ajay Kumar Thakur
Director
DIN: 10799462

Date: 03.04.2026
Place: Gurugram

FORM NO.5

DEBTS RECOVERY TRIBUNAL AT LUCKNOW
G001, University Road, Hanuman Setu Mandir, Lucknow-226007

(Area of Jurisdiction, Parl Of Uttar Pradesh)
[Surmmons to defandant under section 189(3) of the recovery of debls dua 1o Banks and
Financial Institutions Act 1993 read With Rules 12 and 13 of the Debts recovery tribunal
(Procedure Rules)]

Original Application No. 1316 of 2025 Dated 15.03. 2026
SHIVALIK SMALL FINANCE BANK LIMITED -Applicant
Varsus

SRl YATEMDRA SIS0D1A ALLAS YATEMDRA SINGH & ANR. ....Defendants
To

1. i Sri Yatendra Sisodia alias Yatendra Singh son of 3r1 Rajpal Sisodia alias Fajpal
Singh presently residing al House No, J-126, Sector-12 Pratap Vikar, Vijay Nagar,
Ghaziabad- 201009 Utlar Pradesh and; & Permanent resident of Housa No, 391,
Village Bisshada, Gautem Buddha Nagar, 201003 Miar Pradesh, PAN No.
EEDPS3384., Mobile Number 8873720989 (Borrower)

2. 1. Mrs. Mithlesh wife of Sri Yatendra Sisodia presently residing al House Nao. J-128,
Secior-12 Pratap Vinar, Vijay Magar, Ghaziabad- 201009 Uttar Pradesh- and;

ii. Permanent resident of House Mo, 391, Village Bisahada, Gautam Buddha Magar,
201008 Litar Pradesh, PAN No.- AJOPME7ZE) Mobile No, BadT342523 (Co-
Borrower)

3. Mr. Subhash Son of 5ri Ram Kumar resident of House Mo, 330, Village-Chijasi
Moida-201307 Uttar Pradesh, PAN No- EQFPS202C Mobile no, B958524467
[Guaranior)

In the Above noted application, you are required to e repdy in paper book Borm in two sets
atong with documents and affidait (if any}, personally or throwgh your duly authorized
agent or legal practitioner in this Tribunal, after serving copy of the same on the applicant
of his counseliduly authonzed agent after pubfication of the summcns, and thersafter fo
appear belore the Tribunal on 17,0726 AL 10:30 &AM, failing which the applicant shall b
heard and decidad in your absance.
Eiven under my hand and seal of the Tribunal on this the 27.03.2026
Reqisirar
Dabis Racovery Trbunal, Luckrow

SYMBOLIC

=CTTHEE HDB FINANCIAL SERVICES LIMITED S -sie

Registared Office: Radhka,2nd Floor, Law Garden Road, Navrangpura, Ahemdabad, Gujral-380009
BRAMCH OFFICE: : Fouth Floor SC0 Mo 8 Sactor & Panchkula

Whareas, The Autharisad Officer Of Hdb Finencal Sarvicas Limited Urdar Tha Securitizalion And
Reconsiruction 0d Finarcial Assesis And Enfprcerment OF Secunty InferestAct. 2002 (G4 OF 2002)
And |n Exarciza Of Powars Conferred Under Saction 13(12) Read With Ruas Jaf The Sacunby
Inarest (enforcamant) Rukes, 2002 Issued Demand Nolica To The Borowen's As Datailed
Hereunder, Calling Upon The Bormowers To Repay The- Amaount Mentiored In The Said Rolice
With All Costs, Charges And Expenzas Till Aclual Date Of Paymant Within 60 Days From The
Date Of Recelpt Of The Same. The Zaid Bomowerco-bormower Having Failed To Repay The
Amaurd, Nolice B Hereby Given To Bomower/co-borrower And The Public In General That The
Undersigned Has Taken Symibolica Possession OF The Property Described Hera Below In
Exarize Of Powers Confamed On Him'her Undar Sacriion 1304) Seckion 14 Of The Said Act Read
With Fule 8 Of The Said Rules Of The Securily Inferazt Enforcement Rulas 2002 On This
18.09.2023 And 19092023, The Bormgwers In Pariculsr And Public in Genersd Are Hereby
caubioned Mol Ta Deal With The Prapedy And Any Deasngs Wih The Propesty Will Be Subjact
Todhe Charge Cf Hdb Financial Servicas Lmited For The Amount Specified Here With Future
Interasd, Cosls And Chargas From The Respecive Date, Details Of Propery Taken In Symboiic
Proszasgion Are Henain Below .

1) NAME AND ADD OF THE BORROWER/CO-BORROWER/GUARANTOR; 2} L
ACCOUNT NUMBER; 3} LOAN AMOUNT; 4} DATE OF DEMAND NOTICE; 5) CLAIMED

AMOUNT IN INR; 6} DETAILS OF SECURITIES; T) DATE OF POSSESSION .
NAME OF THE BORROWER & CO-Borrowars © 1. %ogesh Gambhir & 20 East i Resl Camp Tyagi |
Road Oehradun- 248001 And Alspald That Shop Forming Pert OF Proparty Basring Plof Mo F-115,

Siupted At Trarspor Magar Yojana, Sealafhurd Dehradon- MB001 2, Naveen Gambhr # 20 East |

Rest Camp Tyagl Road  Dehraduns 24500, LOAN ACCOUNT NO.- 15652461, LOAN AMOLINT.

Fis 20000000 (Rupses Twanty Lakhs Cniy), DEMAND NOTICE DATE : 16.01.202E AMOUNT
CLAIMED: Rg 18401 38 87} (Rupesas Eqghtesn Lakhs Tan Thousand One Hundred Thirty Elght and
Paisa Exghly Sesen Onlv)ag ol 13,00, 2035 and fulure confraciu® inlereat I actual reahzaion fogelher

wilh mcidental expenses, cosl and charges alc. NPA Date - 02.01. 2026 : DETAILS OF SECURITY:-All
that piece and parcal of shap forming par of proparty bagring Plotno. F-115, sibuabed at Transport Magar
“fejana, Sewls Bhurd, Dehradun area measuring 32 sg. mirs, oamed by Yogesh Gambhir vide Sale
Dieed Desan ng wvaka ra, 2163 Dated OF 03,2007 Regisired 21 Sub Registrar Debeadun which 2 bourded
Eautad asunder- Eask Plobno. F-114. Wesl Plotno. F-176. Narth: Plobno. F- 104, South : Road: DATE
OF SYMBOLIC POSSESSION: (2-04-20025. |

THE BORROWERS' ATTENTION 5 INVITED TO PROVISIONS OF SUB-SECTION (8] OF SECTHON

130F THE ACT, IN RESPECT OF TIME AVAILABLE TO REDEEM THE SECURED ASSET.
FOR ANY QUERY PLEASE CONTACTMe Naval Kishore: 7696442530 MR. Amordeep Kalia
M-B699620254HDE Finoncial Services Limited, Fourth Floor $C0 Mo 8 Sedor 5 Ponchkula

Place: Utirakhand, Date: 03-04- 3026 Bdi- Far HOB Financial Sarvices Limied, Authorigsed Officar

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Place: Kew Dedhi For M/s Bareilly Highways Project Limited {Under CIRP)

PUBLIC NOTICE
[Under Sec-102 of Insoivency and Bankrupicy Code, 2016]
FOR THE ATTENTION OF THE CREDITORS OF MR. SURPREET SINGH SURI,
PERSOMAL GUARANTOR OF M/S CLOUD 9 PROJECTS PRIVATE LIMITED

OETAIL OF PERSONAL GUARANTOR
| [Mame of Personal Guarankor M Surpreet Sagh Sun
Parsomal guaranios of MYs Clawsd B Progacts

Private Limited
¢ |Address of Personal Guarantor 182-B, Sainik Farms, Mew Delhl = 110 §62
3 |Insolvency proCess commencement 16.03.2026
date in respect of prreonal guaranipe {order uplpadad & recaived by the RF on
wnder 18G, 2016 S0.03.202)
4 |Last date of submession of claims 24-4- 025

DETAILS OF RESOLUTION PROFESSIONAL

b |Mamie ard registrabion numbes of Prabhiskar Bumar

inspvancy professional acting as IBEH Fegn Mo

resalition professional [BELIPA-002AP- 007 T4/2018-201 912373
6 |Adress and Email 10 o the resolulion B-5/41, Ground Floo, Vivekanand Aparimenal,
prafassaonal as registered with board  |Sectar &, Rohini, Delhi -110085

Email: prabhakar acamredilimad com
B-5/41, Ground Flooe, Vivekanand Apariment,

7 |Addness and E-mail 1D 16 ba used tar
carrespandence wih the resolutian Sector 8, Raohini, Dalk -110035

prafessanal Email: pirpcloudSpgiEgmail.cam

Nofa; Submission of false or misfeading claims shall alfract peoailios in accordance wilh
the provision of the insalvency & Bankruptcy Codle, 2076 or any offer aoplicalle Laws.

Notice ks hereby given that the National Company Law Tribunal, New Delhr Bench,
Court -Il in 1A-4295/ND/2025 of CP{IB)-403/NDV2025, Under Section 95(1) of the
Insalvency and Bankrupicy filled by Indusind Bank Limited. has ordered the
commencement of Insolvency Resolution Process vide order under section 100 of
|BG, 2016, against Mr. Surpreet Singh Sun residing a1 R/o- 192-B, Sainik Farms, New
Dathi— 110 062 (Last known address to the Resolution Professional), on 22082025
and copy of order received by tine RP an 30.03.2026.
The creditors of Mr. Surpreat Singh Suri are hereby called opon to submit their claims
with proof on or bafore 21 days from the date of issue of this notice 1.8, by or bafore 24-
04-2026, to Mr. Prabhakar Kumar, Resalution Prafessional appointed by NCLT, , New
Dathi Bench, Court -, under provision of Insolvency & Bankruptcy Code, 2016, at
address;- B-5¢47, Ground Foor, Vivekanand Apartiment, Sector-3, Ronini, Delhi -
110085, mail id- pirpcloud9paa@omail com
The creditors shall have to-submit thetr claim 1o the resolution professional as
prescribad under regulation 7 of the Insolvency and Bankruptoy Board of India
(Insolvency Resolution Process for Personal Guarantors to Corporate Deblors)
Regulations, 2019, m Form B. The last date for submission of claims of creditors shall
be 24-04-202%. The creditors: may submit their claims by way of elecironic
commumication, or through couriar, speed post or registersd letter,
The prescribed form for submission of claims can be downloadad from following link
https:/fibbl.gov.in/en'home/downloads

Sd/-

Prabhakar Kumar

Resolution Professional

in the Insolvency Resolution Process of Mr. Surpreet Singh Suri
Personal guarantor of M/s Cloud 9 Projects Private Limited

IP Registration No. - IBBL/IPA-D02/P-NOD774/2018-2019/12373
AFA Valid Till 31-Dec-2026

Address; B-5/41, Ground Floor, Vivekanand Apariment,
Seclor B, Rohini, Delhi -110085

E-mail id: - pirpcloud9pg@ gmail.com

Date: 03-04-2026
Place: Delhi

LT T Canara Bank

[T TITEAT A WR) & | & Gt of inda Uniderisging]

DEMAND

NOTICE

ACT 2002 todhe Legal

called upon to repay the armount within 60 days from the daie of pu

amaunis and Interast theraon & other charges

SMFG
Grihashakti

i THE COURT OF THE 3RD
ADDITIONAL SUBDRDINATE
DISTRICT JUDGE OF COIMBATORE
0.5, No.57T2/2025

Mk Raba Firyd B s

V.Snpathi Plaintiff
S.5urendrakumar Patwa, Slo.
Samrathmaji Patwa, No.24, Gulmarg
Codony, Indore - 452001 _.. Defendant
HOTICE TO DEFEMDANT

It k= hereby Informed that the above
case has been filed against the
defendant herein o recaverny of maney
the above suit proceedings as well as
defandant harain into the plaintiff in the

SMFG India Home Finance Co. Ltd.

Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
Regd. Off. : Commerzone IT Park, Tower B, 1% Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

Ve WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company [duly registered
with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial
Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling
upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days
from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the
borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property described herein
below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal with said property
and any dealings with the property will be subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.

&M, failing which an gxparte order will

; Date : 01.04.2026
be passed againsiyou,

abova =sull i ke file ol the 3 Sl. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of

| Additional Subordinate District Judge No.| /Guarantor(s) LAN (Immovable Property) Date & Amount Possession

of Coimbalore and the same s posted ] House No. 06, Area Measuring 50 Sq.yds., Situted In Khasra 22.03.2025

on 17.04. 2026 for your appearance. If pan = No.232, AtKeshav Nagar Part of East Jawahar Nagar Village|  Rs. 27,26,549.94/- (Rs.

you have any cbjection in the above 605439211739542 |p 1o Hazipur Pragana And Tehsil Loni District Ghaziabad| Twenty Seven Lakh Twenty

claim of the pelitioner in the above 1 ]1- Arvind Kumar Uttar Pradesh - 201102 Boundaries:- East: Other Property,| Six Thousand Five Hundred 01.04.2020

case, you should appear in persan or 2.SharmilaTejpal |\yoo. Road 14 Ft Wide, North: House of Ramesh, South:| Forty Nine & Paise Ninety

thirough counseal befors the Hon 'ble 3rd Singh House of Raia Four Only) as on 11.03.2025

Additional Subordinate District Judge 2. y =

of Caimbatore on 17,04 2026 at 10.30 Place : Ghaziabad, Uttar Pradesh Authorized Offi?:g/r-,

SMFG INDIA HOME FINANCE CO. LTD.

5. Pravesn Kumar, B.A., BLL.,

Rakesh Kumar Jain, B.Com., LLB,
Advocates, Coimbatore.

Recovery, Legal & Fraud Pravention Section,
Regional Office, B-35, Gyber Media building,
First Floor, Sector-32, Gurgaon 122003

DEMAND NOTICE [SECTION 13(2))
Motice To Legal Heir To The Deceased BorrowanProprietorPartnes of The Borrowar Proprigtorshipd Parnership Firm

Whereas, The undarsigned being the Authorized Officer of Canara Bank issued Demand Notice WIS 13{2) of SARFAESI
gif herein in below menticned conseguent upon the dispatch of each nofices through registered posi
and return back undalivered from tha l:u:lrri:s'.'-'E-"'ﬂuaranlc:-r.'*n-::-r*.ﬁﬂghﬂr address. Through this publication they are hereby

lication for said notice failing which, bank will take tha
possession of immovable and movabie E!E::-E'tj.-‘l’les and will sell it throwgh the process in exercise of powers conferred UIS
13(2) read with the rule B and 9 of the Security Interast (Enroimant) Rules 2002, The borrower | guarantor | morgagaor in
particular and the public in general iz hereby cautioned not to deal with the immovable | movable properiyfies.and any dealing
with the immavable | movable propertylies mentioned below will be subject to the charge of Canara Bank for the oulstanding

APRI GL(]MLCAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOUSING FINANCE LIMITED | ower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060

APPENDIX IV POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the Authorised
Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned in the notice
within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given to
the Borrower (s) / Guarantor(s) and the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the
Security Interest Enforcement rules, 2002. The borrower's attention is invited to provisions of sub —section (8) of section 13 of the
Act, in respect of time available, to redeemthe secured assets. The borrower in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject to the charge of CGHFL for an amount as
mentioned herein under with interest thereon.

'S. Name of the Borrower(s)
N. / Guarantor(s)

Demand Notice| Date of
Date & Amount|Possession

Description of Secured Asset
(Immovable Property)

1. (Loan Account No.

Wame of the Legal Heir To The Deceased
Borrower] proprietoripariner Of The Bormower
Proprietarship/parinership Firm

Description of the
Movable | Immovable Properties

All that Piece and Parcel of Land and Building

08-Dec-25 30.03.0226

Canara Bank, SME Tauru branch
Borrower: 1. M/s Aggarwal Sales Agency
Wain Bazar, Main Road Taury, Naar b Bhai
Siore Opposite Bijli Board, Rewari-Sohna
Foad Taury, Mewat Harvana 122105, 4.
Sh, Deepak Goyal 5/o Sanjay Goyal (Legal

Helr of Deceased Prop, Sanjay Goyal)
House o D-147 Near Jeawan Jyoli Clinic
Ward No B, Tawru, District Mewat 122105, 3.
St Mangu Gayal Wio San;i:g’&uyal Legal
Heir of Deceased Prop, anjay Goyal)
House Ko D=-147 Mear Jeewan Jyoti Clinic

Deceased Pro

MName of Tille Holder: M/s Aggarwal bales|Rs,  1,27,54,671.80 (Rupeas
Anency One Crora Twanty Seven Lakhst 24 03 2006

Hu i o Fifty Four Thousand Six
Movable :Hypothecation of Stock -Rs Hunidrad : Seventy One and

B0.71 Lakhs (As per sanchon 16.11 2024 lpiss Ei hty Only), as on

Hypothecation of Book Debts- Rs, 10297|22.03.2026 | together with] Date of
Lakhs (As per sanciion 16,11 2024 further interest and incidental MBS,
Name of Title Holder: Late Sh. Sanjay|™*Penses, cosis 22.03.2026,

T I8 8 w1 Date of 51200001015220 Aresidential Plot in Khasra No. 512MI Rs.
Demand of our Muzaffarnagar (Admeasuring Area 66.66 Sq.Yrdsi.e. 55.739 1177415/
Motice Branch) Sq.Mtrs) situated at Village Shahbudinpur (Bahar Hadood) Mimla Road Kalim

Goyal. Immovable : Commescial property measuning 30.00 Sq Yds, bearng property 1D
Mo. BFTURGKS, situated within Revenue Estale of Tauru, Disfrict Nub, Haryana in the
name of Late =h, Sanjay Goval Boundanes of the Property: Morfn: Bewan Boad, South:

Property of Others, East Property of Chers, West: Properiy of Qihers

Colony Pargana & Tehsil & District Muzaffarnagar Uttar Pradesh - 251001
Bounded As:- East: Plot of Sh. Hasan Ali, West: Plot of Hasan Ali, North: House of
other person, South: Rasta 20 Feet wide

Jamirudin (Borrower)
Mrs. Sujana Parveen
(Co-Borrowers)

Place : Muzaffarnagar (Uttar Pradesh)
Date : 03-APRIL-2026

Sd/- (Authorised Officer)

For Capri Global Housing Finance Limited (CGHFL)

Ward No 8, Tauru, District Mewat 122105, 4. Ms Vaishali Goyal Dvo Sanjay Goyai (Legal Heir of Deceased Prop. Sanjay Goyal)
House Mo B-147 Mear Jeswan Jyoli Clinic Ward Mo©, Tauru, District Mewat 122105 5. Mz Jvoli Goval Dfo Sanjay Goyal (Legal Heir of
aangay oyal} House No D-147 Near Jeewan Jyoll Clinic Ward Mo 6, Tauru, Destnct Mewat 122105, 6, 5h Jagdish
Chand Goyal Flo Samay Goyal (Legal Heir of Deceased Prop. Sanjay Goyal) House No D-147 Near Jeewan Jyol Clinic Ward No &,
Tauru, Disfrict Mewal 122105 7. Smi Bimia Goyal Wio Jagdish Chand Goyal {Legal Heir of Deceased Prop. Sanjay Goyal) Housa No
O=147 Mear Jeswan Jyofi Clinic Ward No 6, Tauru, District Mewat 1221035

Date; 0:3.04.2026

Place: Gurgaon Sdl- Authorised Officer, Canara Bank

INDIAN OVERSEAS BANK

Demand

MNotice

SME-SAHARANPUR-
A-8, DELHI ROAD BRANCH

KIFS HOUSING FINANCE LIMITED

Registened Office ; 4th Floor, KIFS Corporate House, Besade Matef Plenet Landmark, Mear &shok Watika, BRTS,
ISKON - Ambli Road, Bodakdes, Ambli, Ahmedabad, Gujarat - 380054,
Corporate Office: [-902, Lotus Park, Grahem Firth Compoend, Westarn Expreas Highway, Gonegaon [East),
Mumbai - 400053, Maharashtra, India, PhoNa.: +91 22 1736400, E-mail: contact@kifzhouging.com
Wabsite: wwra kifshousing.com CIN : US5922GJ20N5PLCDES07Y RE4 COR: DOR-00145

BAppendis IV Symbofic Possession Notice (Far Immovable Property]
Wheraas, the undersigned being the suthorized officer of Kifs Housing Finance Limsted [KHFL) under the Secritisation and
Recanstructsan of Financial Assasts and Enforcemant of Security Interest Act 20032 and in sxercesa af powar corbarred wndar
saptian 122 read with Bole 3 of the Security interest (Enforcament) Rules 2002, Demand Notica(s) issued by Authorized
Difecer of tha Company ta the Borrower[3) | GuarantorS) mentioned herein balow to repay the amount martioned in the notice
vitthin &0 deys from the date of recaipt of the sz nofica. Tha barrowar having fe8ed to repay the amount, rafice hare by given
to the Sorrower(s) | Guarantor(s) and the public i ganeral that the undersigned has taken possession of the property
describad hera in below inaxercise of powers confernad on him under Sub-Secton {4) of the Section 13 of the said Act read with

NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION.OF FINANCIAL ot f W A, msgect of e v, oradearthe saur asost,Toe Do e nparicudar o
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 geneval are heraly cautioned not to deal with tha proparty ead any dealings with the praparty will ba subject to the change of
Yiie have already izsued detalled demand notice uis 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security Inferest KIFS foran amaimt as mentioned heneipunder with the interest therean
Aot 2002 by Spead Post ! Registered post to you below metioned dated, ¥ou can collect the original notice’ cover addressad to you, returned by e (Name of Borrowers/| Demand NoticefDate | T Possession
courier'poesial authorties from the undersigned & to pay the balancs aulstanding amount with Interest & costs etc. wilhin B0 days from the date of nolice 5. Guarantors & Amt Outstarding Detall of Socured Assats: Hotize
referred bo balow to awoid future action under SARFESEAct-2002 Mo Date of NPA | Branch LAN ' Date | Type
WWa 1'1'|E|-.-E| indicaiad Il;lqr irganﬁn-n for further action undar sarfesi Act 2002 as per section 13(4) of the Act in case of your failure {0 pay the amound 1 |1, Vijay Pal Damand Notice | Khata No 0190, Khasra No.220 Min, Near Nealkant Mahaday] Symbolic
mentionad below within 60 days _ {Applicant) Date : January 21, |Mandir, Villaga- Lalpur, Tehsil- Rudrapur, Udham Singh Nagas,| March 31,
&L Detailed Of Mortgaged Date of Demand Motice Z. Geeta Devi 2026 Uttarakhand 263148, Boundaries a5 Par Sale Deed:; East-724]  aqqy
No. fiame of thw Borrower Ouammice Property (Co-Applicant) g7z Rs 770700;- | Mis Wide Road, West-Plotf Mithiesh, North - Land Of Sell|
i i 03, HPA: : Vendor, South-Land Of Self Vendor. ASperSite; Eastl- 724
Ti[Bomawerd Mohd AntAnean 1. Mortgage: House MPL No. Qld 3/588 aizhiiinsi January 08,2024  Branch [ LAN: Mis Wide Road,  Westi- Plot nrhr-=|rhe:ﬁ:ﬁhr- Broperty
Permanent Address: S/o Shri Nisar Ansari 311141, Mandir Wali | New 3/1141 situated at Mandic Wali Gali| Total Dues as on "29.03,2026 ’ Rudrapur | 24549] |Digger Southi-Land G Self Vendar, '
Gali Khanalampura, Saharanpur, Uttar Pradesh-247001 Mauja Khanalampura Pargana and Re. 2487 783 54 LNHLRUDDIS945 :
Communication Address: Sfo Mr. Nisar 3M141, Mandir Wall | Tehsil r saharanpur Pin; 247001 fufure |HP'H“'I'1E'E‘I & Exp 7 1. Rawnish Singh Demand Motice Khasra No58, Pargana- Saharangur, Near Gavernmant ||;i|§ Symbolic
Gali Khanalampura, Saharanpur, Uttar Pradesh-Z47001 Measuring 105.50 Sgq. Yard "E!_-E.ED 59 (Agplicant) Date: January 3, |Gram- Hasangur, Kemalpur, Police Station Hasanpur, Ho.| March 31,
Office Address: S/o Mr. Nisar Ansari 3(1141, Mandir Wali Gali | Meter awnad by Mr. Nisar Ansari & Maohd 2. Mange Ram 2026 Uttar Pradesh 247001, Boundaries s Per Sale Deed: East-| 550,
Khanalampura, Saharanpur, Uttar Pradesh- 247001 Arif Ansari, bounded by as per sale deed: (Co-Applicant ] =57 pegiadas)- |Hoste 14 Feat Wida, West-Plotof Sharma Ji, Nerth - Land of
: _ _ Ganna Ram. East Hoase of Ehsaan January 08, 2026)  Branch [LAN: reoy wide Westl- Plot of Sharma Ji, Northi- House O
Guarantor: Mr. Nisar Ansari [Guarantor & Joint Mortgagor West 13,,0_,m Gall ) Saharampurf 17317 | tzarabhai Bahimbhai Maknojive, Southl- Plotof Memia,
(Since Deceased)] LNHESARD1I042
Permanent Address: 311141, Mandir Wali Gali ) ) ) % |1. Vijay Pal Demand Hotice | Ehata Mo D090, Khasra Mo 220 Min, Near Nealkant Mahaday]| Symbolic
Khanalampura, Saharanpur, Uttar Pradesh- 24700115 Propery is aiso martgaged in Cash {Applicant) Date: January 21, | Mandi, Village- Lalpur, Tefsil- Rudrapur. Udham Simgh Nagae,| March 31,
Communication Address: Wio Nisar Ahmad, 242 Mandir Wali | Credit Loan (A/c No 238102000000155) 2. Geeta Devi 2026 Uttarskhand 263148, Boundaries as Per Sale Deed: East-726] 909,
Gali, Khanalam Pura, Saharanpur, Uttar Pradesh- 247001, of Rs.30,00000v- in which Mr. Nisar (Co-Applicant ) g7~ pe"gagpazy. |MisWide Road, West-PlotOf Mithlesh, Nerth - Land 01 Sell)
Office Add . Wio Nisar Ahmad. 242 Mandir Wali Gall. Kb Ansari s guarantar and present MPA: Ventdar, Sauth-Land OF Self Vendoe. Az par Site;  East]- 724
RIAOTERY- VY SRR ST, andir vvall Lall, hhan | o tstanding in the loan as on 29.03.2026 Jamuary 08,2024|  Bramch/LAN:  fuiec wide Road, Westl- Plat OF Mithlesh, Northl- Land Of
Alam Pura, Saharanpur 247001 is 18,17,548,92 and account is classified Rudrague | 25663/  (Self Vendor, Southl-Land 0f Self Vendor,
as NPA on 26.05.2025 and demand ] LNHERUDO15991
3. Munnwer Ansarl (Known legal helr of Guarantor & Mortgagor | nofice issued on 07.02. 2026 SATUTORY NOTICE TO BORROWERS/GUARANTOS
Mr. Misar Ansari Borrowens) fGuarantor's are hereby put fo caution that the property may be sold at any time herein atter by way of public
4_ Al other Leqal Heirs actiontenclers and as such this may also be treated asa notce under Rule 6, 8 & 9 of Security (interast) Enforcement Rules,
2g
2002, The detailed imeantory and Panchrama could not be recorded due to obstriections as such peogerty has been
Date : 02.04.2026 Place : SAHARANPUR Authorized Officer photographed.

epaperfinancialexpress.com@@ @ @

DATE : 03.04.20:26 | PLAGE : Dethi

Sd/- Authorised Officer, KIFS Housing Finance Ltd.

Lucknow
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES OMLY AND IS NOT A PROSPECTUS
ANNOUNCEMENT AND DOES MOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR
SUBSCRIBETO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
“THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF NATIONAL
STOCK EXCHANGE OF INDIA LIMITED ("NSE") AND BSE LIMITED ("BSE"), (TOGETHER THE "STOCK
EXCHANGES") IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR
REGULATIONS")."
[=] {1 [w] 1IIIT""
e el TERRYTEX LTD

T.C. TERRYTEX LIMITED

(TO BE LISTED ON MAIN BOARD OF BSE AND NSE)

Our Company was originally incorporated as 'T.C. Terrytex Limited', a public limited company under the Companies Act, 1956,
pursuant to a certificate of incorporation dated August 30, 2005 ssued by the Registrar of Companles, Punjab, HP. &
Chandigarh. For further details, pleasa refer fo sacton titled *Our History and Carfain Corporate Mafters” baginning an page
216 of the Draft Red Hering Prospectus dated March 30, 2026, Our company had fed the Oraft Red Herring Prospect with
NSE and BSE on March 31, 2026,

Registered Office: Village Sarsini, Amb-Chd Highway, Near Lalru, Tehsil Derabassi, Lairu, Punjab-140 501, India.
Contact Person: Ms. Tanvi Mahendru, Company Secretary and Compliance Officer,
Contact Number: (11762-006607, Emaill: Legalitctl.in, Website: hittps:itctl in/
Corporate Identity Number: U17220PB2005PLCOZA8TT
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This iz a public announcement for information purposes only and is not a prospectius announcement and
does not constitute an invitation or offer to acquire, purchase or subscribe to securities.
Mol tor release, publicabon or distribubion, deecily or indrecily, owlside India.

INTIMATION OF FILING OF THE PRE-FILED DRAFT RED HERRING PROSPECTUS DATED MARCH 31, 2026
(“PRE-FILED DRAFT RED HERRING PROSPECTUS") OF AGS HEALTH LIMITED (*COMPANY™) UNDER CHAFTER LA
OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS, 2018, AS AMENDED, (“SEBI ICDR REGULATIONS") WITH THE SECURITIES AND EXCHANGE BOARD
OF INDIA {"SEBI"), BSE LIMITED AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {COLLECTIVELY, THE
“5TOCK EXCHANGES") IN RELATION TO THE PROPOSED INITIAL PUBLIC OFFERING OF ITS EQUITY SHARES OF
FACEVALUEOF ¥ 1 EACH{*EQUITY SHARES") ON THE MAIN BOARD OF THE STOCK EXCHANGES (THE "OFFER").

PUBLIC ANNOUNCEMENT

agshealth &

AGS HEALTH LIMITED

Registered and Corporate Office: "B Wing, 2% Floor, Princs Infocity 1, 141, Kofivakkam Village, Rajiv Gandhi Salai,
Kandanchavadi, Chennai, Tamil Nadu, India - 600 056 Tal: +31 44 45704520, Webshte: waww.agshealih.com/ing
Contact person: Kothandaraman Pragad, Company Secrefary and Compliance Officer; E-mail; inveslorsiagshealth com;
Corporate [dentity Number: U72200TN2010PLCOT3062

Thia public announcement is being made pursuant to Regulation 59C(5) of the SEBI ICDR Regulations to inform the public
thatthe Company has filed the Pre-fled Draft Red Hermng Prospectus with SEBI and the Stock Exchanges, under Chapter (1A
of the SEBI ICDR Regulations in relafion to the proposed initial public offering of its Equity Shares on the main board of the
Stock Exchanges. The filing of the Pre-filed Draft Red Herring Prospecius shall not necassanily mean that the Company will
underiake the Offer,

This announcerment iz not an offer of eecurities for sale in the United States or elsewhera. This announcement has been
prepared for publication in India only and is not for publication or distribution, directiy o indirectly, in or inlo the United S1ates,
The Equity Shares offerad in the Offer have nat baen and will nol be registered under the U5, Secunties Act of 1933, as
amended ("U.S. Securities Act’) or any state securities laws in the United States. and wnless so registered, may not be
offered or sold within the Uniled Siates, excepl pursuant to an exemption from, or in a ransackion noi subject to, the
registration requirements of the U5, Securities Act and applicable state securilies [aws in the United States. Accordingly, the
Equity Shares are being offered and sold (i) i the Unded States solely to “gualified mstitutional buyers” (as defined in Rule
1444 under the LS. Secunties Act} in transactions exempt from, or not subject 1o, the registration requirements of the U5,
securibes Act, and i) cutside the Unifed States in "offshore transactions,” as defined in, and in reliance on Regulabion Sunder
the LL.5. Sacurities Act and the applicable laws of the jurisdictions whare such offars and sakes occur. There will be no public
affering of Equity Shares inthe Linited Siates.

For AGS HEALTH LIMITED

On behalf of the Board of Directors

Sdi

Kothandaraman Prasad

Company Secratary and Compliance Officer

Place: Chennai, Tamil Madu
Date: April 2, 2026
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FINANCIAL EXPRESS

FRIDAY, APRIL 3, 2026

FORM NO. INC-26
[Pursuant to rule 30 of the Companies (Incorporation) Rules, 2014]

In the matter of sub-section (4) of Section 13 of the Companies Act, 2013 and
clause (a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
In the matter of Playhouse Knowledge Park Private Limited, having its
registered office at 5713, Mulberry Avenue, DLF City 4 Chakkarpur, Farrukh
Nagar , Gurgaon Haryana - 122002.

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under Section 13 of the Companies Act,
2013, seeking confirmation of alteration of the Memorandum of Association of
the Company in terms of the Special Resolution passed at the Extraordinary
General Meeting held on March 06 2026, to enable the company to change its
Registered Office at 5713, Mulberry Avenue, DLF City 4 Chakkarpur, Farrukh
Nagar, Gurgaon Haryana - 122002 from State of Haryana to UGF-1 Indra
Prakash, Bharakhamba Road, Connaught Place, Central Delhi, New Delhi, Delhi,

India, 110001 State of NCT of Delhi.

Any person whose interest is likely to be affected by the proposed change of the
Registered Office of the Company may deliver objections either on the MCA-
21 portal (www.mca.gov.in) by filing investor complaint form or cause to be
delivered / send by registered post along with an affidavit stating the nature
of his/her interest and grounds of opposition to the Regional Director at the
address Regional Director (Northern Region), Ministry of Corporate Affairs, CGO
Complex, Lodhi Road, New Delhi - 110003, within fourteen days of the date of
publication of this notice, with a copy to the Applicant Company at its Registered

Office at the address mentioned above.
For and on behalf of the Applicant
PLAYHOUSE KNOWLEDGE PARK PRIVATE LIMITED
Shray Verma
Director
Din: 05318258

Date: March 06 2026

Place: Gurgaon, Haryana

|SITAARA HOUSING FINANCE LTD

* | (Formerly known & Sewa Gril Rin Lid)
| Registered office: 15t Floor, 216/C-12, Old
No. C-12, Plot Mo, 13-B, Guru Nanak Pura,

| Laxmi Magar,Delhi - 110092- Delhi - India
Whereas, The undersigned betng the Authorized officer of the Sitaara Housing Finance Lid
under the Sacuritization and Reconstruction of Fmancial Assets and Enforcesnent of Security
Interest Act 2002 and in exerciss of powers confested under section 13(2), issued a Demand
Motice celling upen the Bomawers/Co-borrswerfGuasantar 1o repay the amount menticned in
the motice and further intesest within 60 days from the date of receipt of the sakd natice. The
Borrowers/ Co-bomower/ Guarantor having lafed to repay the amount, notice s hereby given 1
the Borrowers) Co-borrowed) Guarantar and the public in genedal that the undersigned has laken
possaszion of the proparty described hergin below in axecise of powers conferred on him
hier under Section 13 (4} of the said Act read with Rule 8{1) of the said Rules. The borrowsr in
particular and the pulilic in general is hersby cautioned not fo deal with 1he property and any
dealings with the property will be subject 1o the charge of the Sitaara Housing Finance Ltd for
below mentioned Dutstanding amount plus interest and incidental expenses, casts thereon,
The barrower's attention is invited to provismons of sub-section (2) of section 13 of the Act, in
respact of time availabds, to redeam the secured ssets.

Sitara

A S INITIATIVE

(For immavable

Demand Molics
56| Loan Account Bumbaer, Name of the Borrawer | | Dutstandin, Amount Date
Mo, Co-borrower/ Guarantos (Rs.} Symbedic
Possegsion Dabe
1 | Loan Account No.: HLP100009050 255920758
{1. Smt. Roshni Kumari DJo Shri Karan Singh (Rupees Two Lakh | 20-12-2025
I {Borrower), Fifty Mine Thousand
?E- Shri Beerpal 5/0 Shri Paana {Co-Borrower) Two Hundred Seven
| 3. Shri Ashwani Gautam 5o Shri Mahesh and Paise Fifty Eight | 31.09.2026
| Gautam |Guarantor) only}

Datails 0f Safe Assels (Immovable Property): Plot Moo 83, Khasra No. 25 (Atam Nagar, Mouza
Guheta Das Bissa, Tehsil Chhata, District Mathura, Uttar Pradesh Boundaries, East = Plod No, 72,
West = 18 Feet Road, North = Plol Mo, 35, South = Fiot Ko, B4, Area admeasuring B3.57 S, Mirs

Place : Uttar Pradesh, Authorised Offices, Sitaara Housing Finance Lid,
Date : 02.04.2026 (Formerly known as Sewa Grih Rin Ltd)

REVISED FORM G
INVITATICON FOR EXPRESSIOM OF INTEREST FOR
M/S BAREILLY HIGHWAYS PROJECT LIMITED
Opaorating In Business OF Building Of Complate Constructions
In Mew Ashok Nagar, Mew Delhi
{Under sub-regulation (44) of regulation 364 of the Insalvency and Bankruptey Board
of India [Imsobvency Resolulion Process for Corporale Persens) Regulations, 2016}

RELEVANT PARTICULARS

M5 Baraifly Highways Project Limited

PAN - RRECE 12258

[CIN - Uas204DL200PLE209042

B-202. Chardra Banta Compex, Shap Mo, 2 &3,

Meaar Metro Fillar feo, 167, New Ashok Nagar,

Mew DELHA, Delhi, India - 110096

_|Nat Avallabe i
Auidited Balanca Shaat or FY 2024-25 reflacls

Property Plant & Equipment valoed at Rz, 17.67

Lakhs & infangible assels under developments

amouniing to B, 4,07,681.17 Lakhs,

It wias a terminated road profect of Bansdy:

Gitzpur-section of MH-24 from K 262000 10

K 413,200 in B Sake of Ui Pradesh,

. | Cuasity and vaiue af main prodiscts) T,

senvked Sold In lasl linancal year

. |Mame al tha carporale deblor aleng wilth
PAN & CINLLF Mo,

2, | Address of the registered affice

3. |URL of weballe
4. |DCatails of place where majodily of fed
assels are lonated

. |Installed capaciiy af maln products!
FENACES

RNFI SERVICES LIMITED

. rEi!lpay CIN: LeA1900L2015PLC26350
Address; UG-5, Belipay House, Plot Mo, 42

DLF Indugtrial Area, Kirti Magar, West Delhi, Mew Delhi, 110075
E-mail : ceginfizervices, com Website: fi 1

HOTICE OF EXTRA-ORDINARY GEMERAL MEETING OF

RNFI SERVICES LIMITED

Motice |s hereby given that the Extra-Ordinary General Meeting ('the EGM / the
meeting'} of the Members of M/s. RNFl Services Limited {“the Company”) will be hald
on Monday, April 27, 2026 at 17:00 A.M. {I5T) through Video Conference [("VC") / Other
Audio-Visual Means ("DAVM™) o fransact the business s21 forih in the Nofice of EGM
dated Saturday, 28 March, 2026

Pursuant to General Circular No. 03/ 2025 dated September 22, 2025 read with others
relevant circulars igsued by the Ministry of Corporate Affairs {"MCA Circulars™) and
SEBI circular no, SEBLHOS CFDSCFD-PaD2/P/CIR/2024/133 dated October 3, 2024
read with other relevant circelars issved on the sulyect ["SEBI Circulars™), companies
are permitied to hold EGMs through VC/OAVM, Accordingly, the EGM of the Company
will be conducted through YC/OAYM in compliance with aforesald clrculars, the
Companies Act, 2013, and the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015.

The Motice of EGM has been sent on April 02, 2026, through electronic made fo all
members whose emall ‘addresses are registered with the Company/ Depository
Participants, Motice is also available on the websites of the Company at
winwinfiservices.com and the NSE Limited at www.nssindia.com.

In case the members holding shares in DEMAT form have not registered their email
address, they are requested to register thair eemail address/ electronic bank mandate
with their respective Depository Parficipants

Members whose email sddress are not updated with the Company/Registrar snd Share
Transfer Agent/Depository Participants can avall 2oft copy of the EGM Notice by ralsing
g request fo the Company by email st ce@rnfiservices com

Members can attend and participate in the EGM throwgh VCAOAVM facility. The
instructions for joining the EGM would be provided in the Notice of EGM, Members
attending the meeting through VC/OAVM zhall be counted for the purpose of reckoning
the quorum under Section 103 of the Companias Act, 2013

The Company is also providing remote ewvoting facility (“remote evoting”) to all its
members 1o cast their votes on the resolution set out in the Notice of EGM. Also, the
Company shall be providing the facility for voting through evoting system during the
EGM. The detailed procedure of remote e-voting/e-voting during the EGM is mentioned
in the Matice of EGM.

In terms of the provisions of section 108 of the Companies &ct, 2013 read with Rule
20 of the Companies (Management and Administration) Rules, 20714 {ss amended),
Regulfation 44 of SEBI {Listing Obligations & Disclosure Requirements) Regulations 2815
(as amended) and aforesaid circulars, the Company is pleased to offer its members the
facility of “remote e-voling” provided by National Securities Deposttory Limited (N30L)
to exercise their right to vote on the business as set forth in the Notice of the EGM, The
facifity of casting voles by a member using remote e-voting system as well as venue
vting on the date of the EGM, on tha resoluticn set forth in the Notice, will be provided
by NEDL All the members are informed that:

I the Special Buziness a5 set out in the Nofice of the EGM will be transacted through
vating by electronic means;

I, the remote e-voting shall commence on Friday, April 24, 2026, at 0200 AM, (15T},
I, the remote e-voting shall end on Sunday, April 26, 2026 at 0500 PM. (IST);

V. the cut-off date for determining the eligibility to vote by electronic means or at the
EGM is Wednesday, April 22, 2026;

¥, Incaseof Individual Shareholders holding securifizs in demat mode who acquires
shares of the Company and becomes a member of the Company after sending of
the Motice and holding shares as on the cut-off date may follow steps mentioned
in the Notice of the EGM under "Access 1o NSDL e-Voting system’,

VI,  Members who have not woted through Remate E-voting facility will be permitted to
vole throogh e-voling during the EGM,;

Wil. The members whio have already cast their vote through remofe e-voting may
attend the EGM through VC0AVM but shall net be entitled 1o cast their vote during
the EGMY;

VIll, Al persons whose names are recarded in the Register of Members ar in the
Register of Beneficial Dwners maintained by RTA and notice from the Depositories
as on the cut-off date namely Wednesday, April 22, 2026, only shall be entitled to
voie at the EGM by availing the facility of remote e-voting of by voting af the EGM.
Members can cast their vote through remate e-vating or through e-vating during
the EGM in the manner and by following the instructions as mentioned in the Notes
section of the Notice dated March 28, 2026 convening the EGM,

I%. Incase of any gueries, you may refer the Fregueatly Asked Questions [FAQs)
for 'Shareholders and ewvoting user manual for Shareholders available at
the download section of wéw evoling.nsdl.com or call on toll free no. 0232-
483ET000/022-245997000 or send & requesl to Ms. Pallavi Mhatre, Senior
Manager af eyoting@nsdlcoin. Members may also write 1o the Company
secretary al cs@mfiservices.com or at the Registered Office address.

Members are advised to register/update their e-mall address with their DPs forrecelving

all communications, incfuding Annual Report, Notices etc, by e-mail from the company

in future.

By Order of the Board Of Directors

Ranveer Khyaliya

Date: 02.04.2026 Chairman & Managing Director
Place: Mew Delhi DIN:07290203

ot Avallabie
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20f April, 2026 [Monday)

S0 April, 2026 (Thursday)

05" May. 2026 (Tuesday)

11" Mgy, 2026 (Monday)*

12" May, 2026 (Tuesday) *

12° Jurm, 2035 (Friday)®

Through emad ag weall as thmugh Hard copies o
b2 submitted at

STALWART RESDLUTION PROFESSHINAL LLP,
al-7d, Fitampura, Dehi = 110034,

iy B plEg il Com

Process email o to.submit Exprassion af
Ierest

“The CIRP nerod t5 concluging an 301 Apedl, 2026 however, CoG has dlresdy approved the sxtension al
CIRP by 00 cays which is pending for agproval at MELT

CMA Sandesp Goul

Hezohetion Prodesslonal

Reg. Mo IBELTPA-DO31P-NO00T 3201 7-2018, 10683

AFA Wo.: ARRI0SBEDT 00626301302 vald wpla 30,06, 2026
Regd. Address: 50-73, Pitamgura, Delhl -110034

For M5 Bareilly Highways Progect Limited {Under CIRF)

Oate: 03-04-2026
Place: Mow Dedhi

PUBLIC NOTICE
[Under Sec-102 of Insolvency and Bankruptcy Code, 2016]

FOR THE ATTENTION OF THE CREDITORS OF MR. SURPREET SINGH SURI,

PERSOMNAL GUARANTOR OF M/S CLOUD 9 PROJECTS PRIVATE LIMITED

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

2T e Canara Bank

(R WS ) & 1A Qv of India Undestsming)

DEMAND

NOTICE

DEMAND NOTICE [SECTION 13(2)]

called upon to repay the amount within 60 days from the dale of

amaunts and Interest therson & other charges

Recovery, Legal & Fraud Prevention Section,
Regional Office, B-35, Cyber Media building,
First Floor, Sector-32, Gurgaon 122003

Matice To Legal Heir To The Deceased BomowerPropnetorPartner of The Borrower Proprietorship! Partnershap Fem

Whereas, The undersigned being the Authorized Officer of Canara Bank issued Demand Nofice WS 13(2) of SARFAES!
ACT 2002 1o the Legal Heir herein in balow mentioned consequeant ugon the dispalch of each natices through raqistered past
and return back undelivered from the I:uc:rrﬁwer-'guarantﬂr.'.'nnrmaglu-::ur address. Through this publication they are hereby

publication for said notice failing which, bank will lake the
possession of immovable and movable propertyfies and will sell it through the process in exercisae of powers confarred UIS
1312) read with the rule B and 8 of the Security Interest (Enroiment) Rules 2002, The borrower | guarantor { modgagor in
particutar and the public in general is heraby cautioned not to deal with the immaovable | movatle propertylies and any dealing
with the immovable ! movable propertyiies mentioned below will be subject to the charge of Canara Bank for the outstanding

Adhbhut Infrastructure Limited
CINNo.: L51503HR1985PLC121303
Registered Office: Begampur Khatola, Khandsa, Near Krishna Maruti, Basai Road,
Gurgaon, Arjun Nagar, Haryana, India, 122001
Website: https://www.adhbhutinfra.in/; E-mail: adhbhut.ind @ rediffmail.com

NOTICETO SHAREHOLDERS

SPECIAL WINDOW FORTRANSFER AND DEMATERIALISATION
OF PHYSICAL SECURITIES

Pursuantto SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026, dated January
30, 2026, a special window has been opened for lodgment of transfer and dematerialisation
{“demat”) request of physical securities which were sold/purchased prior to April 01,
2019. The Special Window has been opened for a period of 1 (one) year from February 05,
2026 to February 04,2027 and will be applicable in following cases:

1. Where original share transfer request(s) are not lodged prior to April 1,2019, and the
shareholder is holding original share certificate;

2. Where original share transfer request(s) were lodged prior to April 01,2019, and those
were rejected/returned/not attended due to deficiency in the documents/process/or
otherwise. The securities so transferred shall be mandatorily credited to the transferee
only in demat mode and shall be under lock-in for a period of one year from the date of
registration of transfer. Such securities shall not be transferred/ lien-marked/ pledged
during the said lock-in period. Eligible shareholders who wish to avail this opportunity,
may submit the transfer request along with requisite documents to the Company's
Registrar and Transfer Agent i.e. Beetal Financial & Computer Services Pvt. Ltd
“office address is Beetel House, 3rd Floor, 99 Madangir, Behind Local Shopping
Centre, New Delhi, 110062" E-mail: beetal @ beetalfinancial.com or may send an
email to adhbhut.ind @ rediffmail.com. A Copy of the Circular is also available on the
website on the company https://www.adhbhutinfra.in/.

For Adhbhut Infrastructure Limited

Anubhav Dham
Date: 02.04.2026 Director
Place: Gurugram DIN:02656812

Newtime Infrastructure Limited
CIN No.: L24239HR1984PLC040797
Registered Office: Begampur Khatola, Khandsa, Near Krishna Maruti, Gurgaon,
Basai Road, Gurugram, Haryana, 122001
Website: www.newtimeinfra.in; E-mail: newtimeinfra2010@ gmail.com

NOTICETO SHAREHOLDERS

SPECIAL WINDOW FORTRANSFER AND DEMATERIALISATION
OF PHYSICAL SECURITIES

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026, dated January
30, 2026, a special window has been opened for lodgment of transfer and dematerialisation
{“demat”) request of physical securities which were sold/purchased prior to April 01,
2019. The Special Window has been opened for a period of 1 (one) year from February 05,
2026 to February 04,2027 and will be applicable in following cases:

1. Where original share transfer request(s) are not lodged prior to April 1,2019, and the
shareholder is holding original share certificate;

2. Where original share transfer request(s) were lodged prior to April 01, 2019, and those
were rejected/returned/not attended due to deficiency in the documents/process/or
otherwise. The securities sa transferred shall be mandatorily credited to the transferee
only in demat mode and shall be under lock-in for a period of one year from the date of
registration of transfer. Such securities shall not be transferred/ lien-marked/ pledged
during the said lock-in period. Eligible shareholders who wish to avail this opportunity,
may submit the transfer request along with requisite documents to the Company's
Registrar and Transfer Agent i.e. Beetal Financial & Computer Services Private
Limited, “office address is Beetal House, 3rd Floor, 99, Madangir, B/[HL S C, New
Delhi,110062", E-mail: beetal @beetalfinancial.com or may send an email to
newtimeinfra2010@gmail.com. A Copy of the Circular is also available on the website
on the company www.newtimeinfra.in.

For Newtime Infrastructure Limited

Ajay Kumar Thakur
Director
DIN: 10799462

Date: 03.04.2026
Place: Gurugram

FORM NO.5
DEETS RECOVERY TRIBEUNAL AT LUCKNOW
G001, University Road, Hanuman Selu Mandir, Lucknow-226007
(area of Jursdiction, Part Of Uitar Pradesh)
[Summoens fo defendant under seclion 18037 of the recovery of debis due io Banks and
Financial Institutions Act 1983 read With Rules 12 and 13 of the Dabts recovery tibunal
(Procedure Rules)]

Original Application No. 1316 of 2025

SHIVALIK SMALL FINANCE BANK LIMITED

Versus

SRI YATENDRA SISODIA ALIAS YATENDRA SINGH & ANR. ...Defandants

Ta

1. L. Sri Yatendra Sisodia allas Yatendra Singh son of 5n Rajpal Sisodia allas Rajpal
Singh presently residing &t House Mo, J-126. Sector-12 Pratap Vihar, Vijay Magar,
Ghanabad- 201008 Uttar Pradesh and; i Permanent resident of House No. 391,
Villaga Bisahada, Gautam Buddha Magar, 201008 Uttar Pradesh, PAN No.
EEDPS3384J, Mobile Number 3873720983 (Bomower)

2. 1. Mrs, Mithlesh wife of Sri Yatendra Sisodia presently residing at House Mo, J-126,
Secior-12 Pratap Vihar, Vijay Nagar, Ghaziabad- 201008 Untar Pradesh and,

li. Permanent resident of House No. 391, Vilage Bisahada, Gautam Buddha Magar,
201008 LHtar Pradesh, FPAN No- AJOPMI7EL] Mobile Mo, B447342523  (Co-
Borrawer)

3. Mr. Subhash Son of 5ri Ram Kumar rasident of House Mo, 330, Village-Chijasi
Moida-201307 Uttar Pradesh, PAN No- EOFPS2902C Mobie no. 3953524457
{Guarantar)

In the Above noted application, you are required 1o fke repdy In papar book form in two sets
along with documents and affidavit {if any}, personally or throwgh your duly authorized
agent or legal practifioner in this Tribunal, after senving copy of the same on the applicant
af hig counsal'duly authorized agemt after publication of the summons, and thereafter to
appear before the Trbunal on 17.07.26 At 10:30 A M. failing which the applicant shall be
heard and decided In your absence,

Given under my hand and seal of the Tribunal on this the 27.03.2026.

Dated 19.03.2026
Applicant

Registrar
Debts Recovery Tribunal, Lucknow

SYMEOLL

E'm HDB FINANCIAL SERVICES LIMITED s er

Reqgistered Office: Radhka,dnd Floor, Law Garden Road, Nastangpura, Ahemdabad, Gujral-380002
BRANCH OFFICE: ; Fowth Floor SC0 Mo 8 Sacior & Panchkula

Whereas, The Autharised Officer OF Hdb Financial Servicas Liméitsd Under The Secuntization And
Reconstruclion O Financial A2sasls And Enforcameant Of Secunty Inferest Aol 2002 (54 OF 2002)
And In Exercize Of Powers Conferred Linder Section 13(12) Read With Rules dof The Security
Irferast (enforcameant) Rules, 2002 Issued Demand Notice To The Borrowsn's As Detailed
Heraundar, Calling Upon The Borowers To Repay The Amouwnt Mantionad In The Said Notice
With All Costs, I:har?ﬁ's And Expengas Till Actugl Date Of Payment Within 60 Days From The
Date Of Receipt O The Same. The Said Borrower/co-borrower Having Failed To Repay The
Amound, Nolice i Hereby Given To Bomowerco-baormower And The Public In General That The
Undersigned Has Taken Symbalica Poessession OF Tha Progerly Descrbed Here Below In
Exerisa Of Powers Conferred On Him'her Under Secrion 13(4) Section 4 Of The Said Act Read
Wiih Fule 8 Cd Tha Baid Rules Of The Security Interesi Enforcement Rules 2002 On Ths
18.09. 2023 And 19.08.2023. The Borawars In Parlicular And Public In Genaral Are Haresby
Cautianed Mot To Deal Wish The Propery And Any Dealings Wsh The Property Will Be Subject
Tothe Charge Of Hdb Financial Services Limited For The Amount Specified Herein With Future
Interast, Costs And Charges From The Respective Date, Details OF Proparty Taken In Symboic
Possassion Are Herain Beldow',

1) NAME AND ADDRESS OF THE BORROWERICO-BORROWER/GUARANTOR; ) LOAN

ACCOUNT NUMBER: 3] LOAN AMOUNT; 4) DATE OF DEMAND NOTICE; 5) CLAIMED
AMOUNT ININR; 6) DETAILS OF SECURITIES; T} DATE OF POSSESSION

HAME OF THE BORROWER & CO-Borrowers @ 1. Yogesh Gambhir & 30 Eazt i Rest Camp Tyag
Road Dehradun- 248001 And AMsoal That Shop Forming Part OF Property Bearing ot No, F-115
Situated AL Trarepor Magar Yagping, Saafaghocd Deniradun- 248007 2, Naveen Gambbir # 20 Easl
Flest Camp Tyegi Road Tehradun- 245001, LOAN ACCOUNT NO.- 35552461, LOAN AMOLINT:-
R, A0000000. [Rupees Twenty Laihs Onfy), DEMAND NOTICE DATE : 16013026, AMOUNT
CLAIMED: Rs. 1801 38.B7/- [Rupess Eghtepn Lakhs Tan Thousand One Hundned Thirly Eighd and
Paisa Eghly Sesen Onlyfas of 12.01. 2026 and fulure cortraclug nterest il actual reafizafion fopather
with incidental axpenses, costand charges atc. NPA Date @ (2 01,2026 - DETAILS OF SECURITY:- All
that pece and parcel of shap forming pan of propery bearing Pletne, F-115, sifuated at Transpan Magar
Yirjara, Sewla Bhurd, Dehradin anea measuring 32 50, mis eamed by Yogash Gambhir vide Sale
Dead bearing waka o, 2163 Dated 07.03, 2007 Reagislred a1 Sub Regisirar Debradun which & boundad
&nited psunder- East Plotno. F-114. West: Plal noc F-116:Karth: Plobno: F- 104 South : Road. DATE
OF SYMBOLIC POSSESSION; 02042024

THE BORROWERS' ATTENTION IS5 INVITED TO PROVISIONS OF SUB-SECTION (&) OF SECTION
130F THEALT, IN RESPECT OF TIME AVAILABLE TO REDEEM THE SECURED ASSET,

FOR AMY QUERY PLEASE CONTACTMe Moval Kishore: 7696442530 MR. Amardeep Kalia
M-B559520254HDE Financhol Services Limited, Fourth Floor SC0 Mo & Secior 5 Ponchliula

Place: Ustrakhand, Diata: 03-04-2026 &di- For HOB Financial Services Limited, Authorised Officer

IN THE COURT OF THE 3RD SMFG
ADDITIONAL SUBORDINATE
DISTRICT JUDGE OF COIMBATORE
0.5. No.5T9/2025

... Plainuif

Huyl dnkpg Hroe Whieas
W_Snpathi

S surendrakumar Patwa, Si'o,
Samrathmalji Patwa, No.34, Gulmarg
Ciolony, Indore - 452001 ., Defendant
NOTICE TO DEFENDANT

It iz heraby informed that the above
case has been filed against the
defendant herein to recovery of money
the abova suil procasdings as wall as
defendant herein Into the plaintif in the

SMFG India Home Finance Co. Ltd.

G”h EEh a k tl Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
Regd. Off. : Commerzone IT Park, Tower B, 15 Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

\'5 WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company [duly registered
with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial
Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling
upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days
from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the
borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property described herein
below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal with said property
and any dealings with the property will be subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.

A, failing which an exparie arder will

: Date : 01.04.2026
be passed against you.

above suil on the file of the 3id Sl. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
Additional Subordinate District Judge No.| /Guarantor(s) LAN (Immovable Property) Date & Amount Possession
of Coimbatore and the same is posted Lan House No. 06, Area Measuring 50 Sq.yds., Situted In Khasra 22.03.2025

on 17.04. 2026 for your appearance. If an - No.232, AtKeshav Nagar Part of East Jawahar Nagar Village|  Rs. 27,26,549.94/- (Rs.

you have any objection in the above 605439211739342 |5 1 Hazipur Pragana And Tehsil Loni District Ghaziabad| Twenty Seven Lakh Twenty

ciaim of the petitioner in the above| || 1. |1.Arvind Kumar Uttar Pradesh - 201102 Boundaries:- East: Other Property,| Six Thousand Five Hundred | 1-04-2028
GEBE, YOU-ShoRcl Bappear. i persoh of 2. Sharmila Tejpal West: Road 14 Ft Wide, North: House of Ramesh, South:| Forty Nine & Paise Ninety

through counsel befare the Hon'ble drd Singh House of Raja Four Only) as on 11.03.2025

Additional Subordinate District Judge 2 y ALl

of Coimbatore on 17,04.2026 at 10.30| | pjace : Ghaziabad, Uttar Pradesh Authorized Offi?:g/r-,

SMFG INDIA HOME FINANCE CO. LTD.

5, Praveen Kumar, B.A, B.LL.,

Rakesh Kumar Jain, B.Com., LLB,
Advocates, Coimbatore,

C APRI GLUBALCAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOUSING FINANCE LIMITED | ower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060

APPENDIX IV POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the Authorised
Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned in the notice
within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given to
the Borrower (s) / Guarantor(s) and the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the
Security Interest Enforcement rules, 2002. The borrower's attention is invited to provisions of sub —section (8) of section 13 of the
Act, in respect of time available, to redeemthe secured assets. The borrower in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject to the charge of CGHFL for an amount as
mentioned herein under with interest thereon.

S.| Name of the Borrower(s)
N.| / Guarantor(s)

Demand Notice| Date of
Date & Amount|Possession

Description of Secured Asset
(Immovable Property)

Nama of thi Legal Melr To The Deceased
Barrawer! propristoriparines Of The Borrawer

Description of the
Maovabls | Immaovable Properties

1. (Loan Account No.

Propristorship/parnership Firm

Canara Bank, SME Tauru branch Agenicy

Mame of Title Holder: Ms Aggarwal Sales(Rs, 1,27 54,671.80 [Rupees

Amt. Due as per

Demand Notice Date of 51200001015220
Demand of our Muzaffarnagar
Notice Branch)

One Crore Twenly Seven Lakhs] 24,03 2006

Fifty Four Thousand Six Jamirudin (Borrower)

All that Piece and Parcel of Land and Building
Aresidential Plot in Khasra No. 512MI Rs
(Admeasuring Area 66.66 Sq.Yrdsi.e. 55.739
Sq.Mtrs) situated at Village Shahbudinpur (Bahar Hadood) Mimla Road Kalim
Colony Pargana & Tehsil & District Muzaffarnagar Uttar Pradesh - 251001

DETAIL DF PERS

OHAL GUARANTOR

1 |Mame of Parsoaal Guaranio

M. Surpreet SEgh Sur
Personal guaranior of M Claud © Projecis
Private Limiléad

2 |Addess of Personal Guarantar

152-B, Sainik Famms, Maw Dalhi - 110 D62

3 |Insoheendy process commencement
date In respect of persomal guaranios
indar 180, 2016

16032026

(order uploaded & recelved by the BP on
30,05 20385

4 |Lasf date ol submession of claims

24-04-H)26

Main Bazar, Main Fload Tauru, Near 5 Bhai
Store Opposite Bijli Board, Rewan Sohna
Road Taury, Mewat Harvana 122105, 2
3h. Deepak Goyal 5/o Sanjay Goval (Legal
Heir of Deceased Prop, Sanjay Goyal)
House Mo 0-147 Near Jeewan Jyoli Clinig
Ward Mo 6, Tauru, District Mewat 122105 3.
amit. Manju Goyal Wo Ean:’agﬁ-:nyal [Legal
Heir of Deceased Prop, Sanjay En}'a!]
House Mo D-147 Near Jeewan Jyoli Clinic

Borrower: 1. Mis Aggarwal Sales Agency | woyanle sHypothecation of Stock -Rs

Hundred - Seventy One. and
&0.71 Lakhs [As per sanciion 16.11 2024)|pajss E hity .:jrﬂ:,.;., a5 on

Hypothecation of Book Debls- Re, 102.97(22.03.2026 | togather with| Date.of
Lakhs (As per sanction 16.11 2024) further interest and incidental MPA,
Mame of Title Holder: Late Sh. Sanjay|S*PENSes, costs 22.03.2026.

Goval, Immovable : Commercial proparly measuning 30.00 Sq Yds, bearing property 10
Mo. BFTURGKE, situated within Revenue Estate of Tauru, Disfrict Muh, Haryana in the
mame of Lata 5h, Sanjay Goyal Boundarias of the Property: North; Rewan Road, South:

Mrs. Sujana Parveen
(Co-Borrowers)

Date : 03-APRIL-2026

ﬁace : Muzaffarnagar (Uttar Pradesh)

08-Dec-25 30.03.0226

1177415/~

Bounded As:- East: Plot of Sh. Hasan Ali, West: Plot of Hasan Ali, North: House of
other person, South: Rasta 20 Feet wide

Sd/- (Authorised Officer)
For Capri Global Housing Finance Limited (CGHFL)

KIFS HOUSING FINANCE LIMITED

Property of Others, East: Proparty of Othars, West: Property of Othars

Ward No €, Tauru, District Mewal 122105, 4. Ms Vaishali Goyal Dio Sanjay Goyal (Legal Heir of Deceased Prop. Sanjay Goyal)
Haouse No D-147 Near Jeewan Jyoti Clinic Ward No &, Tauru, District Mewal 122105 5, Ms Jyol Goyal Die Sanjay Goyal I:'LI!“-.‘?L-H Hair ol
Decansed Prop. Sangay Goyal) lrln::-.ﬁ& W D-147 Near Jeewan Jyoli Clinic Ward Mo &, Tauru, Disfrict Mewat 122105, &, 8h Jagdish
Chand Goyal Ffo Sanjay Goyal (Legal Heir of Deceased Prop. Sanjay Goyaf) House No 0147 Near Jeewan Jyoti Clinic Warg No 6,
Taury, District Mewat 122105 7. Smi Bimia Goyal Wio Jagdish Chand Goyal {Legal Heér of Deceased Prop. Sanjay Goyal) Houss Mo
O-147 MaarJeswan Jyoli Clindc Ward Mo 6, Tauru, District Mewat 122105

Date: 03,04, 2026

Registerad Offica : Sth Floar, KIFS Corparate Housa, Beside Hatel Planet Landmark, Near Ashok Watika, BRTS,
ISKON - Ambli Rowd, Bodafdey, Ambll, Alhmadatad, Gajarat - 380054,
Corporate Dffice: C-902, Lotus Pask, Graham Firth Compound, Western Expross Hagbay, Goregaon [East),
Murnbpi - 300063, Maharashtra, India, PhuNe.: +91 23 8176400, E-mail: contact@kifehousing com
‘Website: www kifshausing.com CIN : UsE922G)3015PLCOERDTS REI COR: DOR-DO145

Appandix IV Symbolic Possassion Notice {Far Immovable Property)
Wheraas, the undarsigned baing the suthanzed officer of Kits Housing Financa Limstad [KHFL) undar the Secritiseton and
Recanstruction of Financial Azzests and Enforcement of Security mterest Aot 2003 and in sxeociza of powar conferred ender
socton 13[2) read with Rule 3 of the Security Interest (Enforcament) Rules 2002, Demand Motice(s) issued by Authorized
Oitecarof tha Company ta the Borrower[5) | Gugranton|S) menticned herein balow to repay the amount mantionad in the notice

 DETAILS OF RESOLUTION PROFESSIONAL
5 |MamGe and ragistration number of I"?ahhai:ar Kumar

Inspiwency prolessionsa aclng as BB Hen Mo

rasalifion professional |IBBYIPA-D0ZAP-RIO774/2018-2019/12373
6. |Adress and Email 0 of the resolution [B-541, Ground Flooe Vivekanand Aparimenl,
prafessaanal a5 registened with boand Sector 8, Raobinl, Delhi -110085
e \EMAL pratihakar scs@rediffmadcom
T |Address and E-mail 1 1o be used for B-5/41, Ground Floos, Vivekanand Apartment,
corresgpandence wit the resciutsan sector 8, Rohuni, Delhi -1 1085

Place; Gurgaon adl- Authorised Officer, Canara Bank

prafesssnal __ |Email: pirpcloudBpg@gmail.cem Demand SME-SAHARANPUR- within &0 days from the date of receipt of the sasd notice. Tha borrower having fadled to repay the amount, notice bare by given
Nofe; Sibmission of fafse or misleading claims shall atfract penafiies fn socordance with Noti A-8. DELHI ROAD BRANCH to the Borrower(s} [ Guarantor(s} and the public in general that the undersigned has taken possession of the property
the prowision of the nsolveocy & Baakropley Code, 2076 of any ofhver applicabie Laws otice | described here inhelow inexercise of powars conferrad anhim under Sub-Sectian M:lr_:-fthe Section 53.r|f the said Act r.ea:' with
Notc s ey ghen it e Ntona! Gy Law Truna,New Dl Bnch NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL e ity i et B The it s ol s
Court -l in A-4295/ND/2025 of CP(IB)-403/ND/2025, Under Saction 95(1) of the ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 genesal are hereby Cautioned not to deal with the groperty and any dealings with the praperty will be subjict ta the change of
Insolvency and Bankruptcy filled by Indusind Bank Limited, has ordered the W have already issued detalled demand natice uls 13(2) of Securitisalion and Recanstruction of Financial Assels and Enfarcement of Security inferes! KIFS far anamoLnt &= mantionad henalnundes with the intorest tharaan
commencement of Insalvency Resolution Process vide order under section 100 of Ak E_IZIFIE by Speed Fpat ! Registered ppal to you below metioned date:l._ You can c:nl!e-::'. the criginal notice! cover addressed to vou, |E1urnecl_by o Name of Borrawers]| Demand Notice] Date [ Prssession
IBC, 2016, against Mr. Surpreet Singh Sur residing at Rio- 192-8, Sainik Farms, New | - | 80 EeeReeiE e e O e At agon o g amountwilintersst & costseie. wiltin S0 deysframfha cale ofnotce | |le|  Guarastorss | - Am.Dutstanding Detsil of Secared Assets: e
: ; : i > ) oL : =t L= . 1 i
Dol - 110062 (Last .knn“n address to the Resalution Professional), on 22.08.2025 We have indicated our intention for furher action under sarfeal Act 2002 - a5 per section 13(4) of the Act in case of your failure to pay the amoum 1 22 { Braa ? s E
and copy of order received by the RP on 30.03 2026, mantioned below within 60 days ll £o ) MO R IR, KRNI % BT R IR0 Sione
- i = te: January 21, |Mandir, Village- Lalpur, Tehsil- Rudrapur. Udham Singh Nagas,| M 1,
The creditors of Mr. Surpreat Singh Suri are hareby called upon o submit their claims &) Detailed Of Mortgaged Date of Demand Notice 3 gﬂ::. Devi 2078 i Uttarakhand 263148, Boundaries as Per Sale Deed: Eag;.a;? 41 :;2 :
with proaf on or before 21 days from the date of issue of this notice i.e_by orbefore 24- | |na. Name of the Borrower [ Guarantor Property (Co-Applicant) - G777y | Mts Wide Raad, West-Plot Of Mithlesh, Marth - Land Of Saif
4-2025, to Mr Prabhakar Kumar, Hesolution Professional appointed by NCLT, , New 1. |Borrower: 1 Mohd ArifAnsari 1. Mortgage: House MPL No. Old 3/589 30.03.2026 MPA : ﬂ;am:h,n' N Viendar, South-Land Of Self Vendor. AsperSite: Eastl- 724
Defni Bench, Court -II, under provision of Insoivency & Bankruptcy Code, 2016, at Permanent Address: Sio Shri Nisar Ansari 31141, Mandir Wali | New 3/1141 situated at Mandir Wali Gali| Toml Doss as on *29.03 2028 January 08, 2026 Ry 24549/ Ellfsg::m;nmiuﬁ;é;lﬁhﬁaﬁn:ﬂmltmsh' Morthi- Property)
address.- B-5/41, Ground Floor, Vivekanand Apartment, Sector-8, Rohini, Delhi - Gali Khanalampura, Saharanpur, Uttar Pradesh-247001 Mauja Khanalampura Pargana and R3. 94.82.392.54 LNHLRUDDIE985 Rl :
1FE![]E-5.IIHHI| Iﬂ-ﬂifli'ﬁfﬂ'-lﬂgﬂﬂ@!;l”'ﬁ" com Communication Address: Sio Mr. Nisar 3/1141, Mandir Wali | Tehsil Saharanpur Pin: 247001 future Interest & Exp 7 [1. Mawnish Singh Demand Motice | Khasra No.58, Pargana- Saharangur, Near Governmant It Symbolic
The creditors shall have 1o submil their claim to the resolution professional as Gali Khanalampura, Saharanpur, Uttar Pradesh-247001 Measuring 105.50 SI:_[. Yard -El_-EI.ED 5q {Applicant) Date - January 21, |Gram- Hasanpur, Kamalpur, Podice Station Hasanpur, Koo, Mareh 31
préscribed under regulation 7 of the Insolvency and Bankruptcy Board of India Office Address: S/o Mr. Nisar Ansari 3/1141, Mandir Wali Gali | Meterowned by Mr. Nisar Ansari & Mohd 2. Mange Ram 2028 Uttar Pradesh 247001, Boundaries as Per Sale Deed : East-|  agsg
{Insolvency Resolution Process for Personal Guarantors to Corporate Debiors) Khanalampura, Saharanpur, Uttar Pradesh- 247001 ArnfAnsan, bounded by as per sale deed,; (Ca-Applicant ) O/5.- Rs. 614488)- Rasta 14 Fest Wids, Wast—F'In’rnfSI‘mrrn.'-_l..ll. Narth - Land ur!-'
Requlations, 2019, in Form B, The last date for submission of claims of creditors shall g‘:‘”h- Haouse of Bhoora, South: House of oo 08 2024  Branch [ LAN: T e e ]
A HHE : ; zanga Ham, East: House of Ehsaan, Ty i e g I
be 24-04-2026. The creditors may submit thelr clalms by way of elactronic Guarantor: Mr. Nisar Ansarl [Guarantor & Joint Mortgagor | Z0 55 o o~ Saharanpur] 17317/ (isarabihai Rahimbhai Maknojiya, Southl- Plotaf Memta,
commurication, or through courier, speed postor registered lettar. (Since Deceased|] g LNHESAHO13042
The prescribed form for submission of claims can be downloaded from following link: Parmanant Address: 3/1141, Mandir Wali Gali o i 1 [1. Vijay Pal Demand Notice | Khata Wo.00170, Khasra No. 220 Min, Near Neelkant Mahadey| Symbolic
hﬁpEZ.-'.-'ibbi.gII.'-T.f.EI'I.-’EI'I-'hI:II'I'IEL-"IZlI:l'|I'|-T|||:Ial15 I{hanalampura, Eaha ranpur, Utta' Frada‘ﬁh‘ 24? ﬂﬂ1 C .|Ed_p|’fp&r|éb";3 EI:"IEU g;%q%z%;ﬁﬁgu‘lﬂﬁ-il ﬂﬂ-ﬂlﬂlﬂﬂﬂ [iate = J‘iﬂﬂﬂﬁ' T, |Mancr, '-'Il%ﬂEIE-}ﬂhJIIh I'Eﬁsll-_ﬁ'lldraﬁﬁlr.l.l'ﬂham S"‘"IE‘-'I H&g{'_-l':. H‘H‘.ha],
2d/- Communication Address; Wio Nisar Ahmad, 242 Mandir Wali n'[rﬂﬂn HEEL?E{HUE ﬂl bich Mr NI =) 2. Geeta Devi 2026 Uttarakhand 263148 _Eglmdﬂg_?_ﬂﬂgﬁ_agge%g;ﬁs!-? 2-5':'. 035
Prabhakar Kumar Gali, Khanalam Pura, Saharanpur, Uttar Pradesh- 247001, iU e 1) WIERL i, TRas \Ca-Applicant | |~are=Rs- Sanpazy- |MisWideRoad, West-Fot OfMithlesh, North - Lang DF Self]
2 Office Ad . Wie Ni Ahmad. 242 Mandir Wali Gali. Kh Ansari is guaranfor and present MPA: ‘Vendior, South-Land OF Salf Yandor. As per Site: Eastl- 734
Resolution Professional ica Aadrass: Wio Nisar Ahmad, 242 Mandir Walk Gall, Khan | o, 1oanding in the loan as on 29.03.2026 January 08, 2026|  Bramch JLAN: | ues Wide Road, West]- Plat Of Mithlesh, Horthl- Land O1]
in the Insolvency Resolution Process of Mr. Surpreet Singh Suri Alam Pura, Saharanpur 247001 is 18,17,549.92 and account is classified Rudragur [ 26663/ | Setf Vondor, South]- Land 0f Self Vardor, '
Personal guarantor of M/'s Cloud 9 Projects Private Limited : , as NPA on 26.05.2025 and demand LKHERUDO1S991
IP Registration No. - IBBL/IPA-D02/1P-NDO774/2018-2019/12373 3. Munnwer Ansari {Known legal heir of Guarantor & Mortgagor | notice Issued on 07 02,2025 SATUTORY NOTICE T0 BORROWERS/GUARANTOS
AFA Valid Till 31-Dec-2026 Mr. Nisar Ansari Borroweris jfGuarantar's are heneby put to caution that the property meay be sold at any time henain after by way ol public
. 4. Al other Leaal Heirs ductiontanders and as =uch this may alzo be trasted as a notice under Hule &, 3 & 9 of Sacurity (interast) Entarcement Rutas,
Date: 03-04-2026 Address: B-5/41, G'n"“g;';?h“g:ﬁ;?g‘;ﬁa;!::E;E Es J00Z. Tha detailed imeantary and Panchnama could not be recorded due to obstrections as such progerty has been
Place: Delhi E-mail id; - pirpcloud9pg@gmail.com | | Date : 02.04.2026 Place : SAHARANPUR Authorized Officer st |
: ' : DATE : 03.04.20:26 | PLACE : Delhi Sd/- Authorised OHicer, KIFS Housing Finance Ltd.
o0 © 0 © epaperfinancialexpresscongy @ @ New Del T
ew Delhi




